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No. 1220(2)/LXXIXN-1-1511(Ica)28-2015  
Dated Luclaww, September 09,2015 

IN .
pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is pleased to order the publication of the following English translation of the Doctor Ram Manohar Lohiya 

Rashtriya V idhi Vishwavidyalaya Uttar Pradesh (Sanshodhan) Adhiniyarn, 2015 (Uttar Pradesh Adhiniyam.
Sanlchya 9 of 2015) as passed by the Uttar Pradesh Legislature and assented to by t mber 07,2015:- 

DOCTOR RAM MANOHAR LOHIY A NATIONAL LAW UNIVERSITY UTTAR PRADESH (AMENDMENT) ACT, 2015 
U. P. Act No. 9 of 20151 

(As passed by the Uttar Pradesh Legislature) 
AN 
ACT 

further to amend the Doctor Ram Manohar Lohiya National Law University Uttar Pradesh Act, 2005. 
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IT IS HEREBY enacted in the Sixty-sixth Year of the Republic of India as 
follows :— 

This Act may be called the Doctor Rain Mandhar Lohiya National Law Short tide 
University Uttar Pradesh (Amendment).Act, 2015. 

In section 7 of the Doctor Ram Manohar Liohiya National Law University Amendment of 
Uttar Pradesh Act, 2005 hereinafier referred to as the Principal Act .161-  sub-section (1) the section 7 of U.P. 
following sub-section shall be substituted namely :— 	 Act No. 28 of 

2005 

"(I) The Chief Justice of India shall be the Visitor of the University: 

Provided that in case the Chief Justice of India does not give his consent ni 

hold the office of the Visitor of the University, he shall then nominate any 

sitting Judge of the Supreme Court of India to hold the office of the Visitor of 

the University." 

In section 9 of the principal Act for sub-section (2) the following sub-section 

shall be substituted namely :— 

"(2) The Chief Minister of Uttar Pradesh shall be the Chairperson of the 

General Council and the Vice-Chancellor of the University.  shall be the 

Secretary of the General Council: 

, 	Provided that in the event of the Chief Minister of Uttar Pr2desh not being. 

able to Chair the meeting of the General Council, he-shall then/nominate any 

Cabinet Minister Of Uttar Pradesh to chair the meeting of the General Council": 

Amendment of 
Section 9 

 

• 

  

STATEMENT OF OBJETS AND REASONS 

 

To advance and disseminate leaning and knowledge of law and legal process and to develop in the 

students and research • scholars a sense of respohsibility to serve the society in the field of law by 

developing skills and in advocacy, judicial and other legal services and legislation arid the like `Doctor 
. _ 

Ram'Manobar Lohiya National Law University Uttar Pradesh Act, 2005' was enacted. Hon'ble the Chief 

Justice of India is the 'Visitor' of the University and The Chief Minister of Uttar Pradesh is the 

Chairperfon of the General Council of the University. The above dignitaries are required to discharge 

multi-faceted duties and functions. In order to do Justice with the responsibilities assigned to the 'Visitor' 

of the University and the Chairperson of the General Council of the University it has been decided to 

arnend the relevent sections of the Act. • 

Doctor Ram Manohar.  Lohiya National Law University Uttar.  Pradesh (Amendment) Bill, 2015 is 

introduced accordingly. 

By order, 

ABDUL SHAHID, 

Pramukh Sachiv. 
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